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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD

' OA.1010/97

Between
V. Bhaskar

and

1. Sr, Divnl., Personnel Cfficer
SC Rly, Vijaywwada Divn.

Vijayawada, Krishna Dist,

2. Divnl, Rly, Manager
SC Rly, Vijayawada Divn,
Vijayawada, Krishna Dist.

"3, Chief personnel Officer

SC Rly, Rail Nilgyam
Secunderabad

Counsel for the applicant

Counsel for the respondents
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0A.1010/97 dt.27-8-98
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Order - 4
Oral oréder (per Hon; Mr. Justice D.H, Nasir, VvC) i

|

Hear& Mr, V. Bhaskar, Party-in-person and Mr;K; Slva

1
i

Reddy, learned counsel for the respondents.

1. The applicant has prayed for fixing his pay atistage

of #.1720 1in time scale of Rs.1200-2040 (RSRP) 1nste$d of |

#5.1600 plus 120 PP as per rule 1313 (a) (ii) and (1i1) of
IREC Vol.1I as done in the case. of OA. 1252/94 in proceeding
No.G/p 524/1/ASM/bA1252/94 issued by Senior Divisional
Personnel Of ficer, Guntakal Divisfon, after declariég the
fixation of pay done by the First respondent in proéeeding
No.B/P/524/VI/SM=-ASM date 30-10-1996 as arkitrary, {llegal
and'violative of Articles 14 and 16 of the COnstituéion of.
India and contrary to the direction of this Tribunal given
in OA.928/96. '
2. The applicant drew our attention to the order ﬂassed
in OA,70/97 By the Bench comprising Hon. Sri R. Rangarajan
M{a) and Hon. Sri B.S. Jai Parsmeshwar, M(J) dated'ZL3-98.
in which it is observed that the respondents submittLd that
they were awaiting for a clarification to the Railwa} Board's
letter dated 2-12-1996 and the same was received wherein
the following direction is issued : '

. “The pay of the applicant as‘ASM in Vijayawadaédivision
in the scale of pay of R5.1200-2040 should be fixed at the
stage as he was drawing in Secunderabad division in khe Scale
of pay of R.1400-2300 provided such a stage 1is avail?bie in
the scale of pay of Rs.1200-2040 and that pay does no% exceed

the maximum of . the pay of #s,1200-2040, The other cohditions
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laid dewn by the Railway Beard in the letter dated
2-12-1996 sheuld be scrutinised te see whether the
applicant fulfils a1} the cerditiens as 1aid dewn te fix

his pay at Rs.1460/- when he Was tramsferred te Vijayawada

~divisien, The applicant is entitled fer arrears if any

frem 1-4.1995 jip accerdance with the directier given in
0A.809/96 Qated 5-7-1996.*

3. The applicent submits that the abeve erder passéd in
OA.70/97 by the Tribunal has already been implemented ang
that he has ne ebjectien if the present applicatien is
dispesed eof with the similar erder, Hence, the present
petitien is dispesed eof with & directien te cemply with
the erder passed in OA.70/97 in respect ef the present
applicatien as well,

4, The erder sheuld be cemplied with withim three menths
frem the date ef Leaceipt eof cepy of this erder.

5. The arrears f5hall be paid with effect frem 26-7-95,

<
{D.H. Nasir)

Vice Chairman

Dated : August 27, 98
Dictateq 1in 6pen Ceurt
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